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PMRDA Additional Affidavit in pursuance of the Order dated 03.09.2024. 
BEFORE HON'BLE NATIONAL GREEN TRIBUNAL, WESTERN ZONE BENCH, AT 

Foam Floats on the Surface of Indrayani 

River in Pune. 

VERSUS 

Maharashtra Pollution Control Board 

Aku 

and Others. 

Exp. Di 1u2027 

PUNE. 

Original Application No.111 of 2024 WZ. 

Applicant. 

Respondents. 

Affidavit in compliance with the Order passed by the Hon'ble Tribunal dated 
03/09/2024. 

I, Prashant Patil, Superintending Engineer of the PMRDA, having my office at Pune 
Metropolitan Region Development Authority, Near Akurdi Railway Station, Pune 
411044, do hereby file an Affidavit in compliance with the Order passed by the Hon'ble 
Tribunal dated 03/09/2024 is as under: 

1. PMRDA Action Taken Chronology concerning steps taken for the Indrayani 

River Improvement Program is summarised as follows: 

1.1 PMRDA has issued a Work Order in favor of M/s Wapcos Ltd., by appointing 
it as an Advisor regarding the River Front Development Project of Indrayani 
River vide letter dated 08/06/2018. 

1.2 M/s. Wapcos Ltd. has prepared a Pre-Feasibility Report in respect of 
Indrayani River Front Development Project. 

1.3The Pre-Feasibility Report prepared was submitted to the Principal 
Secretary, Environment Department, Government of Maharashtra. 

Mantralaya, Mumbai by letter dated 04/10/2019. 

1.4Thereafter, the Pre-Feasibility Report had been submitted to NRCD and 

NRCD has submitted its observation by letter dated 25/01/2021 on the Pre 
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Feasibility Report. Thereafter, the Pre-Feasibility Report has been further 

revised on 20/12/2022. 

1.5In the meantime, out of 103 Km of the Indrayani River area, 18 Km is 

situated in the jurisdiction of PMRDA, and discussions were held with the 

PCMC about the possibility of implementing rejuvenation jointly of the 
due discussions and 

Indrayani River Improvement Project. After 

communications, PMRDA has communicated its NOC to carry out work 

about the left bank area vide letter dated 27/05/2021. A copy of which is 

already enclosed in my earlier affidavit dated 19/06/2024. 

1.6COEP Technology University, Pune was assigned work to assess the water 

quality by collecting the samples of polluted Nallahs and preparing a VWater 

Quality Assessment Report and submitting it. The scope of the work was to 

examine the water quality of Nallahs flowing from 39 villages on the bank of 

the Indrayani River from Lonavala to Tulapur of a total of 105 Km and collect 

water samples at various prescribed locations by PMRDA along the 

Indrayani River stretch and analyse those samples as per parameters 

communicated to COEP. 

1.7A Detailed Project Report of 577.16 Crores cost has been prepared and 

sent for the approval of the Principal Secretary, Environment Department, 

Government of Maharashtra, vide letter dated 22/08/2023. 

1.8The Detail Project Report was further vetted by I|T Roorkee and submitted 

to the National River Conservation Department (NRCD) for further appraisal 

thereof on 30/08/2024. After appraisal thereof, the Chief Engineer, PMRDA 

has further submitted it for necessary approval on 25/09/2024. 

2. I have already stated in Para-2 of my affidavit dated 19th June 2024 that, the 

Indrayani River has having length of 105 Km and out of 105 Km length, 18 Km 

which comes under the jurisdiction of PCMC and is highly polluted. PCMC has 

already prepared a Detailed Project Report (DPR) for pollution abatement of 

this 18 km stretch. As the Left Bank of River comes under PMRDA jurisdiction, 

the NOC to carry out work about the Left Bank area is issued to the PMC by 

PMRDA. 

About the remaining length of 87 km upstream stretch of the river, DPR has 

already been sent to the National River Conservation Directorate, Government 

of India, and is under consideration for approval. This Hon'ble Tribunal by its 

Order dated 3rd September 2024 directed Respondent No.3 (PMRDA) to submit 

certain details. Respondent No.3 is submitting details as under: -

2.1 Revised information about the searegating of the STPs, which are to be set 

up in different local bodies areas separately and a timeline to set up these 

STPS - l say and submit that the PMRDA was notified in the year 2015 as 
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the Planning àndDevetopment Authority for the Pune Metropolitan Region. A copy of the said Notification dated 31.03.2015 is enclosed herewith and marked as Annexure |. However. the PMRDA later on was appointed as the Special Planning Authority excluding the area of Local Authority vide notification dated 18 January 2018. A copy of the said Notification is enclosed herewith and marked as an Annexure lII. It is further submitted that the local bodies have powers to levy and collect local taxes, duties, tolls, and fees on various activities within its jurisdiction and to make and 
implement development plans and schemes for their areas. The function of 
the local bodies includes providing and maintaining basic infrastructure such 
as roads, drainage, and streetlights. The duties of local bodies are to 
implement the decisions and resolutions passed by them and to ensure the 
proper utilization of funds allocated for rural development. [Section 106 
(Powers and Functions of Zilla Parishad) and Section 108 (Powers and 
Functions of Panchayat Samiti) under Maharashtra Zilla Parishad and 
Panchayat Samitis Act, 1961). 

say and submit that the funds for implementation of DPR will be sanctioned 
Gy State/Central Government through PMRDA 60:40 ratio respectively for 

ipplementation of the work of DPR including provision of STPs and 
ewerage line for 87 Km upstream stretch of river to segregate polluting 

reams and nallas from both banks of River- Indrayani will be constructed 
by PMRDA. 

"2.3Segregation of STPs being set up in the different Local Bodies separately 
The Hon'ble Tribunal directed the PMRDA to submit revised information 
about the segregation of different STPs cOvered under the Jurisdiction of 

different Municipal bodies. A Statement in respect of the segregation of 
proposed STPs with capacities under different local bodies is enclosed 
herewith and marked as Annexure -ll. I say and submit that the project will 
be executed by PMRDA for which the financial provision in the form of 60:40 

will be availed under the Central and State Government as per NRCD Funds 
Norms. PMRDA has made a 15 Crore budgetary provision for this year. 

2.4Timeline for providing STPs - Hon'ble NGT wants to know a timeline as to 
by which period these STPs will be set up. It is submitted that once NRCD 
approves the Final DPR as per the IIT Roorkee Appraisal Report, the same 
will be submitted to the State Government for necessary approval thereof 
and then GR will be issued by the State Government in respect of the 60:40 
contribution by the Central and State Government as per NRCD Funds 
Norms. However, till GR is issued by the State Government, the PMRDA is 
unable to issue any work order for the installation of STPs proposed by it. 
Once GR is issued to avail 60:40 contribution from the Central and State 
Government as per NRCD Norms, thereafter the PMRDA will be in a 
position to issue a work order by following the due procedure of tendering 
and selection of the parties for installation and commission of the STPs in a 
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time frame decided as per tendering documents. PMRDA from its side has made a budgetary provision of Rs. 15 Crores for this year for the Indrayani Improvenment Project. 

3. Thus, the Indrayani River Improvement Work undertaken on 08.06.2018 and 
the work up-to submission of Final DPR as per the IIT Roorkee Appraisal 
Report to the NRCD for necessary approval is completed and PMRDA is 
waiting for final approval thereof. 

2.5Information in respect of industrial waste effluent allowed to be discharged into the Indrayani River which is stated to be contrary to the MPCB information about no industry in that area being allowed to discharge any effluent into the Indrayani River- it is submitted that the water samples are taken by the COEP, Pune and it has submitted the report. The results are already intimated to the MPCB to review the same and decide on further line of action based on factual position. The River Water samples taken in 18 Km PCMC River Stretch viz. Talawade River, Moshi upstream and Alandi upstream. Those samples test report show that the COD to BOD ratio is 
greater than 2. Rather its 3 to 4 that means the industrial waste is added in 
Indrayani River. Along these 18 Km Stretch there are PCMC industrial area like Talawade, Chikhali, Kudalawadi, Moshi etc. in right bank and another Chakan MIDC area Moi, Chinbali, Nighoje industrial area, also coming the river on left bank So these pollutions of industrial waste would be controlled 
by PCMC and MIDC itself. 

Solemnly affirmed on this 10th day of October 

2024 at PCMC 

E RUPESe 

For PMRDA 

NOTARIAL 
FVE RADES 

NOTARIAL 
RUFEES 

NOTARAL NOTARIAL' NOTARIAL 

A 

(Prashant Patil) 
Superintending Engineer 

PMRDA 

BEFORE 

VILAS ANANTA 
NOTARY 

UNION OF INDIA 
Vitthalwadi. Akurdi, Pune-35 

Noted And Registered 
at Serial Nunber 5563/2024 
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